ﬁ,; Oml Answers CHAITRA 2, 1881 (SAKA)

ot ey whire ; ot g wreTiey-
forwwr iz § so oY g vk ofy o
Furdy foderdy § 1+ aw gt e g
w W I W R € gl
P ot § o

o qqw R : AT g #7 oA 7y
& fe wfoey #F Ty ¥ w198 ¢ ot gEIH
wit g€ ff, s o Fae sare mff geft
a fesifrcgerar g T gk @
T Narawm o i
wy ff @ iy ok wr 3w ¥ 43
Temt A fidax vk w1 a1 A i
o feerwr ¥ wewm fer wEm
e s orn 7 Fger A O TR
3? ,

ot g wfae - gl fderd
& Mg oy T wT o § afew
Far fF um T g e T AR
wed ff R AT AT et Y
FAMTINET N IH TR g
wxx & e &s ofr frdarly gt
T : .

Ordnance Factories

+

Shri 8. M. Banerjee:
*1468.{ Shri Tangamani:
Shri Warlor:

Will the Minister of Defenoe be
pleased to state:

(a) whether there is any proposal
to increase the existing capacity of
the Ordnance Factories for producing
special types of steel; and

(b) it so, to what extent?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir. A
12 ton Electric Arc Furnace is under
erection and will be in operation by
October 1959, In addition a 30 ton
Basic Open Hearth Furnace has been
sanctioned.

(b) With the Commission of these
twa fumaces the additional output of
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Steel will be 22000 to 25,000 tons
annually depending on the class of
Steel t0 be produced,

Shrd 8. M. Banecjoe; In view of the
fact that the ordnance factories have-
now decided to manufacture trucks
and tractors, may I know whether
thig increase will be sufficient to meet
their requirements?

Sardar Majithia: I have given
additional quantity of steel that
will be able to produce when they
into commission, and it is hoped
they will be enough to meet
requirements of the defence services.
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Export of Sorap

+
1463, S Sbri Raghunath Singh:
1 Shri Parmar:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether Government are aware
that allocation system for the export
of low grade No. 2 and 3 light scrap
acts as a disincentive for export of™
both these unwanted grades of scrap;
and

(b) whether Government have any
proposal to do away with this system
of allocation for export of hght
scrap?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The export of No. 2 and 3 light
scrap is being licensed without any
quantitative restriction to amy person
who wishes to export. The export
should, however, be preceded by the
offer of 1 ton of No. 1 quality sheet
cuttings for every 10 tons of No. 2 and
3 quality sheet cuttings sought to be
exported to the electric furnace
owners nominated by the Steel Con-
troller. If the furnace owners do not
accept the No, 1 quality sheet cuttings
within a reasonable period, the Steel
Controller authorises the export of "
No. 2 and 3 sheet cuttings without
fulfilling the condition.
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The stipulation regarding supply of
Ko. 1 quality sheet cuttings to furnace
awners, has been made for about four
years now and has not acted ss gdis-
incentive for export of the other
grades of scrap. No proposal to do
away with this system is under con-
sideration.
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Sardar Bwaran Singh: I must say
that we have done pretty well, be-
canse in 1959 till 28th February 1059,
that is, in two months, the Iron and
Steel Controller has finalised 23 bar-
ter deals involving the export of
132,210 tons of scrap including Nos, 2
and 3 sheet cuttings.

Bose Board of Enquiry

*1468. Shri T. B. Vittal Rao: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 766 on the 2nd
March, 1939 and state:

(a) when were the show-cause
notices served on the officers concern-
ed in the investments of the Life
Insurance Corporation;

(b) whether they asked for exten-
sdon of time for submitting their
axplanations;

(c) if so, whether it was granted;

(d) when did they actually send
their explanations? .

“The Minister of Home Affairs (Shri
G. B. Pant): (a) The show cause
notices were sent out to the officers
an m November, 1958

(b) ‘Shri H. M. Patel asked for
extension of time ‘of one week, ie,
upto 7th January, 1959.

(c) The extension asked for was
granted to Shri H. M. Patel.

(d) Shri G. B. Kamat sent his
explanation on 381ist December, 1838
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be studied and the Government had
to examine it before serving notices
It was a fairly voluminous report

Shri T. B, Vittal Rao: May 1 know
if the lLaw Ministry was consulted®
before serving these notices on these
officers?

Shri G. B. Pant: The usual procedurs
was followed.

Shri Hem Barua: May ! Xnow
whether it is a fact that these officers
on whom show-catse notices were
served in the light of the conclusions
of the Vivian Bose Committee asked
for clarification of certain fssues raised'
ingthe charge-sheets; if so, are the
explanations in the light of the further
clarifications?

Shri G. B. Pant: 1 have not quite
followed the question, but I will just
interpret it in my own way and answer
it on that assumption. The explana-
tions were asked for on the basis of
the findings of the Bose Enquiry Com-
mitte.

Shri Hem Barua: [ wanted especially
to know whether these officers on
whom show-cause notices were

Mr, lpenker' Order, order. He only
wants to know whether these explana-
tions are final explanations, or they
still want some kind of clarification
after the receipt of which they will
submit further explanations.

Shri G. B. Pant: They have sub-
mitted their explanations, and the
matter has already been referred to
the Union Public Service Commission
alongwith their explanations.

Mr, Speaker: Therefore, there is an
end of it.
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